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The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Question No. 361. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, on 13th December, I had given
a notice for privilege motion against the Petroleum Minister. So far, I have not
heard anything. Today is the last day, practically. So, that being the case, I request
the Chair, in the course of the day, please let me explain my point of view and,

then, you dispose it of either way.

MR. CHAIRMAN: You know the procedures about privilege notices. They

have to be examined, and then a decision is taken.

SHRI M. VENKAIAH NAIDU: Sir, on 13th December, I had given the notice.

I would just like to know. ...(Interruptions)...
MR. CHAIRMAN: No, no; you know the procedures.

SHRI M. VENKAIAH NAIDU: Sir, I am not disturbing the Question Hour. The

Question Hour should go on.
MR. CHAIRMAN: Thank you, Venkaiahji. Question No. 361.
Growth rate of manufacturing sector

*361. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) what has been the rate of growth and the contribution of manufacturing
sectors viz., textiles, wearing apparel, rubber and plastic products, electrical,
machinery, apparatus and furniture to growth during 2009, 2010 and 2011;

(b) the reasons for the negative rate of growth as well as contribution to

growth by the above sectors; and

(c)  the role of large imports of above goods from China in adversely

affecting the performance of these sectors?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): (a) and (b) The rate of growth of manufacturing and the contribution
of textiles, wearing apparel, rubber and plastic products, electrical machinery and
apparatus and furniture to manufacturing growth during 2009-10, 2010-11 and 2011-

12 are given in the table below:

Growth rate Contribution to
(in %) growth (in %)

Sl.  Industry group NIC Weight 2009- 2010- 2011- 2009- 2010- 2011-

No. 2 10 11 2012 10 11 2012
Digit
code

1 Textiles 17 616 6.1 6.7 -13 8.0 48 2.8

2 Wearing apparel; 18 278 19 37 -8.5 13 13 -84
dressing and
dyeing of fur

3 Rubber and 25 202. 174 106 03 89 33 03
plastics products

4 Electrical 31 198 -135 28 222 253 23 522
machinery
& apparatus
n.e.c.

5  Furniture; 36 300 71 75 -1.8 54 32 20
manufacturing

n.c.c.

Overall 75527 48 9.0 3.0 100.00 100.00 100.00
Manufacturing

Source: Central Statistics Office (CSO).

The reasons for decline in the growth can be attributed to both domestic as
well as international factors which include Eurozone crisis and decline in external
demand, moderation in domestic demand, hardening of interest rates, inflationary

pressure, rising input cost, etc.

(¢) Since 2009, adverse effect of large imports from China on domestic

industry has been established in 2 cases of rubber related products/inputs based
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on investigations and safeguard duty imposed. Similarly, number of cases where
investigations conducted and anti-dumping duty imposed or duty imposed

terminated since 2009 in these sectors is given in the table below:

S1. No. Sectors No. of cases
1 Textiles 11
2 Rubber and plastic products 12
4 Electrical machinery & apparatus 5
5 Furniture 2

Mt g Tdas: W, 99 R ST & balance of trade ¥ e fdega drw
S Y8 ¥, WM @xd manufacturing sector § TARI negative growth ¥ dl 39
negative growth @I positive &= & oy IR @9 A comparison == & forw &q
® PR B &2 H WERTE A @ g SR dEl WwEfy # oA N ereea 9 A
3 @Fft 21 Manufacturing sector § TAR HREM dg & @ T 3R ITH
HREE & AT b gEIC B @ 21 Iron ore, bauxite I WX raw material
THIUIE B I8 8, d8 dumping Fefl ¥ AR SHGT GRT A IS dump B &
g @ 3 TN A what steps the Government has taken to expand the manufactur-

ing sector vis-a-vis exports and imports of this sector's competitiveness?

SHRIMATI D. PURANDESWARI: Sir, industrial performance in our country is
measured in terms of index of industrial production, and this, in the past few
years, has actually been displaying a very fluctuating trend. This is also because of
the global economic slowdown that the economies of the world were faced with.
Sir, prior to the global slowdown, our industrial growth had actually peaked to
around 15.5 per cent in 2007-08, and it started decelerating after that because of
the economic situations in the world, and this is reflected across all the sectors.
However, Sir, in October, 2012, the IIP, which is the Index of Industrial Promotion,
has bounced back with a growth of around 8.2 per cent. Sir, as per the IIP
released by the Central Statistics Office, CSO, for October, 2012, these particular
sectors, which the hon. Member was concerned with, have actually shown a
positive growth. Sir, textiles have grown by about 11.6 per cent; wearing apparel,
by about 12.5 per cent; rubber and plastic products, by about 10.8 per cent;
electrical machinery and apparatus, by about 27.4 per cent; and furniture, by about
2.4 per cent. Sir, the overall manufacturing growth in our country today is around

9.6 per cent.
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Sir, regarding the large imports from China, which adversely impact our
industry, there are cases that have been investigated; there are also cases where
there has been imposition of Anti-dumping and Safeguard Duties. Sir, even in the
answer that has been laid on the Table of the House, the number of cases where
investigation has been initiated and the number of cases where anti-dumping action

has been taken has been clearly enlisted.

#t g8 Te@s: W, S Economic Survey M @, S¥W textile wearing apparel,
rubber and plastic products, machinery and equipment, electrical machinery and
apparatus, $9 WIHI negative X@RT 1 | ¥ SR HA SN A W1 9 F@E b
world situation 0 & T ¥ O 98 world situation baar sfeam F v ¥ oam
99 & fau W T 98 W uRum T8 B € ofbd ¥8l 8 €, @ manufac-
turing industry‘3h‘ Me@e @ deq & fow fb ag IS Iol, SHP fIT B -
R IR GHd © IR T IRAT AIMRY, $Hh aR H R WHR 1 7R fear 2

SHRIMATI D. PURANDESWARI: Sir, the textile industry, which the hon.
Member has referred to, during 2011-12, faced very many problems such as
negative cash flows, low profit margins, skewed debt to equity ratio, low return on
capital employed and so on. However, during April to October, 2012-13, the textile
group has actually registered a growth rate of 7.8 per cent and weaving apparel
group has shown an increase of one per cent and this is as per the IIP data. But,
Sir, when it comes to what the Government is doing to support or to give a boost
to the manufacturing sector in our country, we have the National Manufacturing
Policy which is announced in November, 2011. It aims at making our manufacturing
industry globally competitive and focuses or rather envisages to increase the ratio
of manufacturing in the GDP to around 25 per cent. Sir, under that, we have
initiated very many programmes like the Delhi-Mumbai Industrial Corridor. Of
course, we are trying to promote investments through Investment India schemes.
Sir, along with this, we have also to take into consideration the Ministry of
Medium, Small and Micro Enterprises as well. Even within that Ministry, there are
very many programmes to actually encourage and ensure that manufacturing does

become competitive.

SHRI PREM CHAND GUPTA: Sir, the figures given by the Government are
disturbing. The fact of the matter is that we are becoming a dumping ground for
Chinese products. The excuse being quoted is that there is a slowdown in Europe
and America. That is a known fact. There is nothing new in it. At one time, we

used to have some sort of planning. The Government used to introduce certain
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schemes. Today, Sir, the fact of the matter is that our manufacturing base is being
eroded because we are becoming non-competitive. Land is expensive; power is
expensive; labour input is getting expensive. The general impression that we have
a cheap labour is not correct. If you go to Philippines or Thailand or Vietnam, you
would see that the labour is not only hard working but also cheap. I do not say
that our labour is not hard working. I say that our labour is also hard working.
But, the fact of the matter is that we are becoming a dumping ground for imports.
So, I want to ask: What are the definitive plans you are making? Your bank rate
of interest is 14 or 15 or 16 per cent. Can you survive in this competitive world?
What are you doing on this account? Small and medium industries are not being

helped. There is no help from the Government. That is the fact of the matter.

SHRIMATI D. PURANDESWARI: Sir, coming to the small and medium
enterprises, for the development and promotion, and to enhance the
competitiveness of the micro, small and medium enterprises, the Government is also
implementing various schemes, as I had mentioned earlier. Just to enlist a few of
them, to emphasise how we are supporting the MSME sector, there are
programmes in the areas of technology, skill development and marketing. Major
schemes and programmes include the National Manufacturing Competitiveness
Programme, Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme, Credit
Ranking Scheme, Cluster Development Programme as well as the Prime Minister's
Employment Generation Programme, Market Development Assistance Scheme, and
Entrepreneurship Skill Development Programme as well. There is no question of
denying the fact that the MSMEs are actually the engines of our growth because

they are one of the largest employment generating sectors as well.

Coming to anti-dumping which many of my colleagues have been raising
continuously, Sir, as a member of WTO, India is also one of the signatories to the

three multilateral agreements concerning trade remedy measures.

They are anti-dumping agreements under which, Sir, if the goods are actually
imported and dumped in our country, then, yes, action can be taken. Secondly,
there is anti-subsidy agreement where if goods were subsidized in the country of
export to such an extent that when they come into our country, they adversely
impact our own industry, then, yes, we could take action against under this
agreement. Sir, the third agreement is on safeguards. If goods have increased in
large numbers and there is definitive complaint or definitive proof that it will

adversely impact our industry, then, yes, action can be taken. But, however, Sir,
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action can only be initiated if there is a complaint lodged with the DoC with proof
to say that, yes, our industries have been affected. There is no question of the
Department of Commerce under the Ministry of Commerce and Industry shying
away from the fact that we need to protect our own industry and initiating action

against those countries.

SHRI RAVI SHANKAR PRASAD: Sir, the hon. Minister will appreciate that
the statistics, which she has given, present really a very pathetic picture. In
2011-12 in wearing apparel in which India was the leader, it is -8.5 per cent, in
electrical machinery apparatus you are -22.2 per cent in the growth contribution.
Based upon these results, you are bringing in FDI in multi-brand retail. The
contribution of India is going to be negligible as far as sourcing of material is
concerned. This is what the Leader of the Opposition has always been saying. But
I have one query to know from the hon. Minister, namely, you are resting this
poor performance upon the global situation. Why is it that small economies in our
neighbourhood, Bangladesh, Thailand, Indonesia, Malaysia, in terms of
manufacturing, are not declining that much? What is the real reason that the
global situation is not impacting them as far as manufacturing is concerned to the
extent we are presenting this dismal picture though in electrical machinery India
was doing quite well? Now we see that it is -22.2 per cent. Therefore, what are
the specific reasons for this? I am sure China is exporting to those countries. But
why are these low cost economies doing so well? Not only are they doing well,
but they are sustaining it also. Why is the condition of India so pathetic? This is

what I want to know.

SHRIMATI D. PURANDESWARI: Sir, even as the answer has shown the
negative growth of these sectors that were raised by the hon. Member, I had also
said in my earlier reply that according to the IIP statistics, in October, 2012,
because we monitor these sectors very closely every month, we have shown a
positive growth. Sir, to go back to the figures once again, textiles have grown by
11.6 per cent—I am just repeating what I had said earlier— wearing apparel by
about 12.5 per cent, rubber and plastic products by 10.8 per cent, electrical
machinery and apparatus by 27.4 per cent and furniture by 2.4 per cent. But,
however, Sir, it is a fact that not only India but all the economies across the world
were badly impacted and adversely affected by the global slowdown that we had
in 2008 and again in 2012, by the Eurozone crisis. However, we do not shy away

from the fact that we need to support our industrial base very strongly to ensure
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that our productivity and our industrial performance also improve. However, Sir,
there are both domestic and international reasons for this and international reason
being the global slowdown. Coming to the domestic reason, Sir, it is the State
Governments which will have to cooperate with us. There are various issues like
land acquisition, situation of power, clearance that need to come from various
Ministries. All these actually act as a drag even as we want our industrial
production, our manufacturing sector to improve. These are all the various reasons

which actually act as a drag on our industrial improvement.

SHRI TAPAN KUMAR SEN: Sir, there are various other factors like world
recession, etc., but this question is particularly focused on the destructive import of
manufactured commodities in our country. It specifically focused on protection
measures. The hon. Minister has told us that in other ways this is being

addressed.

But this remains unaddressed till now. Even in the area where we produce
wealth there is indiscriminate dumping — dumping means bringing in goods below
cost — which clearly attracts the WTO provision relating to subsidized import or
subsidized export. You have taken some initiative and some cases were filed. I
think the present situation warrants a special focus on those areas where
manufactured products, even in low-technology or low-skill areas, are
indiscriminately being flooded into the Indian markets from China and other
neighbouring countries. You have talked about NIMZs, which would convert the
entire country into a special economic zone. I don't know how that would help you
against this kind of dumping and destruction of our industry. What specific action
do you plan to take there? Would you see to it that all the measures are in
place? Cases are being filed but that has not proved enough to arrest the decline.
Is the Government considering taking special initiatives to protect our industry, and
not to consider the protection issue as a very heavy one? That also is an
obsession seen among some of our leaders when they address the media. Some
kind of protection, some special focus, against this dumping activity is required. Is
Government considering making a special effort in view of the special situation that

has emerged in our country?

SHRIMATI D. PURANDESWARI: Sir, I had already mentioned earlier that we
are signatory to the WTO. More particularly, there were three multilateral
agreements that India is signatory to — one is the Anti-dumping Agreement, the

second is the Anti-Subsidy Agreement and the third is the Agreement on
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Safeguards. This is the countervailing duty. I don't think I need to go into details
again because I had already mentioned it earlier. However, Sir, there needs to be a
complaint that is lodged with the Department of Commerce so that action can
actually be initiated. For that the complaint should be supported by documents to
prove that the sector is being adversely impacted in our country, on which action
can surely be initiated and taken. As for what the Ministry of Commerce and
Industry is doing, the Director-General of the Department of Anti-Dumping and
Allied Duties of Commerce is actually organizing workshops in various States. It is
also interacting with the industrial sector to ensure that there is awareness created
against all of these, to tell them that measures are in place to protect our
manufacturing and industrial sector as well as to ensure that we give them an
insight into the fact that there are provisions available where action can be
initiated against anti-dumping. So, Sir, we have already done it. Workshops have
been conducted in Mumbai, Hyderabad, Jaipur, Ludhiana, Kolkata, Bhubaneswar,
Vadodara, Kanpur, Guwahati, Kochin, Amritsar, Shillong, Trivandrum, Pune,

Dehradun, Chennai, Bangalore and Panipat as well. ...(Inferruptions)...
MR. CHAIRMAN: Please; just a minute.

SHRI TAPAN KUMAR SEN: It is very elaborate. Hon. Minister, can you
actually help them?

MR. CHAIRMAN: Mr. Tapan Sen, please let the Minister complete the

answer.

SHRIMATI D. PURANDESWARI: However, Sir, even as the Government of
India is trying to reach out, we would also appeal to the State Governments to
cooperate with us and to ensure that there is public awareness created on the

various provisions that are available for them to take recourse to.
* Q. No. 362 [Questioner (Shri Natuji Halaji Thakor) was absent.]
Special tribunal for compensation in man made disasters

*362. SHRI NATUJI HALAJI THAKOR: Will the Minister of HOME AFFAIRS

be pleased to state:

(@) whether Government proposes a new law for the creation of Special
Tribunals in all 640 districts in the country for timely payment of compensation to

the families of victims such as fire and other man made disasters;
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(b) whether it is a fact that each Tribunal deciding compensation will be

headed by a District Judge; and

(c) if so, by when the Special Tribunals are likely to be set up in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) to (c) While dealing with the case of Uphaar fire tragedy victims, the
Hon'ble Supreme Court had suggested that the Government may consider bringing
in a legislation to deal with tort claims for violation of fundamental rights by the
State and its instrumentalities. The claims for compensation in tort are pursued in
civil courts at present, which is a time consuming process. The Law Ministry has
suggested that in respect of fatal incidents arising due to fire, storage of
dangerous, hazardous, inflammable, poisonous substances/material etc., a legislation
may be considered and Fatal Incidents Claims Tribunals may be set up. The

subject matter of explosives and hazardous substance concerns other Ministries.

The proposal therefore needs to be examined in consultation with other
Ministries. The government will take a decision in the matter after thorough

examination.
MR. CHAIRMAN: Is there any supplementary?

DR. NAJMA A. HEPTULLA: Sir, will the hon. Home Minister consider
bringing a legislation to establish fast track courts to deal with cases of rape and

rape victims?

MR. CHAIRMAN: Does it relate to this question, or, is it a more general

question?

DR. NAJMA A. HEPTULLA: Sir, it doesn't relate to this but the issue of fast

track courts relates to our legislative powers.
MR. CHAIRMAN: Please read the question.

DR. NAJMA A. HEPTULLA: I can understand it, Sir; I know the rules, but

there are many conventions when the Chair has been very kind and the issue is
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of great concern. The whole country is putting this question to the Home Minister.
I am only voicing the voice of the people. If you agree, Sir, it is fine, but if you

don't agree, I would oblige.

MR. CHAIRMAN: Hon. Member knows the rules of the Question Hour very
well. The supplementary has to related to the question.

DR. NAJMA A. HEPTULLA: Sir, with due apologies, I know the rules. But
this House does not run on the rules alone. This House runs on certain
conventions also. And, as a special consideration, if you feel the Home Minister is

obliged, it is fine. ...(Interruptions)... If not, then ...(Interruptions)...
MR. CHAIRMAN: Mr. Minister, do you wish to say anything on this?

SHRI MULLAPPALLY RAMACHANDRAN: No, Sir. I have great regard and
respect for the hon. Member. But the question does not relate to the main

question.

ot gouH @WeME WUl 99afd St gegare | § O AFR @S S| ST
aedl g f& 59 g7 # W Mg g9 € A sed o 0 fifdews g € el
gorgen e # 9gd X A W Tl SRl @R Jeraen e, U wEag |
B OERN E, TS dEge W gomaon fear T 81 'R AMEN Wew A Aol
q e sifay s wEfud e o gedr uwel g1 o Sh | S wnedr
g b o WeR el RBRgae ded W U Ol @l IR Al 8, O
fF ST @l B R & Farmaon A g

SHRI MULLAPPALLY RAMACHANDRAN: Sir, a lot of man-made disasters do
take place these days. We are all concerned about this. The hon. Supreme Court,
while delivering a judgment in the Uphar Cinema Tragedy Case, observed whether
it was desirable to set up Special Courts to try such cases pertaining to man-made
tragedies. And whether the Special Tribunal are going to be set up. Against this
background, a letter has come from the Additional Secretary, Ministry of Law, to
the Secretary, Ministry of Home Affairs. We had received the letter in July, five
months back. The matter is pending with the Ministry. Of course, we are
interacting with the other Ministries and Departments. So many stakeholders are
involved. We will have to take everybody into confidence before finalizing such a

legislation.

o waft R guer gyufa S, § oue Aegw @ 9 w99 S hen
agm f& As TEiIse b AW H S praen e g 99 WA dd @ 9w,
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SHel o Refd ok @8 oRaR & ufd @ RWRRl sreax M1 8, 1 aml
W PRGN T B Tl W FEd B Aded I8 T 6 AR PR e afm war
g d 98 U oiigd H O W YEd & ¥ SR SHS W bl <@d gy ol
qad Bl I Homaon e € lfb U Warem dfele b A€ SEB! gEdl
@@ N N9 e, qE W B o9 TE el H F S W e S g 6w
AMH W P B B Ao & B o B 3E wEWE & SR H gae onf
P, W AR A S feR dR®A F AN WA 8, WA AN WA §, ST IR
P A @I Y FES H A AR A Y, S gae onfia d'aR Sl o
HP?

SHRI MULLAPPALLY RAMACHANDRAN: Sir, the Motor Vehicles Claims
Tribunal does not come under the Ministry of Home Affairs. But, I can refer the

matter to the Ministry of Surface Transport.
Number of urban poor

*363. SHRI C.P. NARAYANAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@) the increase or decrease in the number of urban poor since 2001

census;

(b) whether the trend is continuing during the last three years and if so,

the details thereof;

(c) whether all urban poors have been ensured housing, drinking water,
sanitation and education, if not, the number of those who are yet to get these

benefits; and

(d) whether poverty is more rampant among Scheduled Castes/Tribes and

women in urban areas; if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): (a) to (d) : A Statement is laid on the Table of the Sabha. (a)
and (b) The Planning Commission estimates the number and percentage of people living
below poverty line in urban and rural areas using large sample survey data on
Household Consumer Expenditure collected by National Sample Survey Office (NSSO).
Since census 2001 the Planning Commission has released following two estimates on

urban poverty based on the NSSO Surveys 2004-05 and 2009-10:
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Year 2004-2005 2009-10
Percentage of urban population below poverty line 25.70% 20.90%
Number of urban poor (Million) 814 76.5

(c) The states have primary responsibility to ensure housing, drinking water,
sanitation and education to the people. Under the Twelfth Schedule, inserted into
the Constitution of India through the Constitution (74th Amendment) Act, 1992
urban poverty alleviation is envisaged as a legitimate function of the Urban Local
Bodies (ULBs). It is up to the State Governments/ULBs to provide housing and
basic physical and social amenities to the poor people in cities and towns
depending upon their programmes and availability of financial resources. However,
to assist the States and ULBs in providing housing and basic amenities to the
poor, including slum dwellers, the Government of India has adopted a multi-pronged
strategy to support State Governments with grants through a number of

development/welfare programmes as follows:

1. Jawaharlal Nehru national Urban Renewal Mission (JNNURM) was

launched on 3rd December, 2005 with following components:

() The Basic Services to the Urban Poor (BSUP) is aimed at
provision of affordable housing and basic civic amenities to the

urban poor, including slum dwellers in 65 mission cities.

(i) The Integrated Housing and Slum Development Programme (IHSDP)
targets at the provision of similar facilities to the urban poor,

including slum dwellers in other cities and towns.

@) The Urban Infrastructure and Governance (UIG) is aimed at
integrated development of city-wide infrastructure, including drinking

water and sanitation in 65 mission cities.

(iv) The Urban Infrastructure Development Scheme for Small and
Medium Town (UIDSSMT) targets at the provision of similar

facilities in small and medium towns.

2. Rajiv Awas Yojana (RAY), Launched on 2.6.2011, envisages a 'Slum-free
India' with inclusive and equitable cities in which every citizen has
access to basic civic and social services and decent shelter. Under RAY,
Central Assistance will be extended to States that are willing to assign

property rights to slum dwellers and undertake reservation of Land/Floor
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Area Ratio (FAR)/dwelling units for Economically Weaker Sections (EWS)/
Low Income Groups (LIG), earmark 25 per cent of municipal budget for
basic services to the urban poor/slum-dwellers and bring in legislative
amendments and policy changes to redress land and affordable housing
shortages for the urban poor. The Central grant will be provided at 50
percent of the cost of projects covering affordable housing and civic
amenities for slum dwellers/urban poor. Rajiv Awas Yojana is currently in
the preparatory stage focusing on slum survey, GIS mapping of slums,
preparation of slum-free city and state plans of action and
implementation of pilot projects. It is a demand-driven scheme and its
implementation depends on the ambition of and the pace set by the
States to make their cities/towns slum-free and their commitment to

contribute financial resources and mobilize manpower.

3. Interest Subsidy Scheme for Housing the Urban poor (ISHUP): The
scheme aims to provide interest subsidy on housing loans to the
Economically Weaker Section (EWS) and Low Income Groups (LIG) for
the purposes of construction/acquisition of houses and offer 5%

subsidy interest payment for loans up to Rs. 1 Lakh.

4.  Integrated Low Cost Sanitation Scheme (ILCS): The objective of the
Scheme is to convert/construct low cost sanitation units through sanitary
two-pit, pour flush latrines with superstructures and appropriate variation
to suit local conditions and construct new latrines where EWS
household have no latrines. The primary objective of the scheme is to

eliminate manual scavenging.

5. National Urban Sanitation Policy (NUSP): The overall goal of this
policy is to transform Urban India into community-driven, totally

sanitized, healthy and livable cities and towns.

6. Swarna Jayanti Shahari Rozgar Yojana (SJSRY): The objectives of
SISRY is to address urban poverty alleviation through gainful
employment to the urban unemployed or underemployed poor by
financing self-employment ventures (individual or group) and supporting
skill development and training programmes to enable the urban poor have
access to employment opportunities. The scheme also aims at
strengthening community-based organizations to undertake poverty

alleviation and community development programmes.
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7.  Right to Education Act has been enacted to ensure free and compulsory

elementary education to all children.

8  Sarva Shishha Abhiyaan (SSA) is a flagship programme for achievement

of Universal access to Elementary Education.

9.  Mid Day Meal Scheme: The Mid Day Meal scheme aims at enhancing

enrolment, and simultaneously improving nutritional level among children.

The key programmes of the Ministry of Housing and Urban Poverty
Alleviation, for supporting housing and basic amenities to the urban poor so far
have been 'Basic Service to the Urban Poor' (BSUP) and 'Integrated Housing and
Slums Development Programme' (IHSDP) components of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM). Under BSUP and IHSDP a total 1610 projects
with total project cost of Rs. 41723.13 crores have been approved for construction/
up-gradation of total 15.7 lakh dwelling units (DUs) along with basic civic
amenities like drinking water and sanitation. Out of this 6.2 lakh houses have so
far been reported by States/Union Territories as completed and 3.5 lakh houses are

in progress.

(d) As per the estimates of Poverty released by the Planning Commission,
in urban areas, the incidence poverty among the Scheduled Castes and Scheduled
Tribes is higher than that for the general population. However the percentage of
poor among Scheduled Castes, which was 40.6% in 2004-05, has come down to
34.1% in 2009-10. The percentage of poor among Scheduled Tribes, which was
35.5% in 2004-05 has come down to 30.4% in 2009-10. Separate estimate of

incidence of poverty among women by caste category are not available.

SHRI C.P. NARAYANAN: Sir, my first question is this. According to the
JNNURM, the major project, which the Central Government had started from 2005,
was supposed to be closed by this year. But it has been postponed for another
two years. There are a number of sub-projects pertaining to the poor people in

the urban areas.

I am referring particularly to the project for constructing houses for the poor
people. One major point that has been pointed out by the State Governments and
the local bodies is that in urban areas, they find it very difficult to get land at the
price that the Government has settled. Will the Central Government be pleased to
allot more funds for purchasing land for construction of buildings for the poor

sections of the society?
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SHRI AJAY MAKEN: Sir, in the first phase of INNURM, we did not include
the cost of land as one of the components. We have, so far, in the first phase
sanctioned projects worth 41,812 crores of rupees, and it is unprecedented. Never in
the past so much amount of money has been allocated for these various projects
to different States to construct houses for the poor. Sir, 15.74 lakh houses have
been sanctioned, out of which 9.92 lakhs have been completed or are under
construction. We are working on Phase-II of Rajiv Awas Yojana. Looking at the
experiences we had in the first phase, we are modifying the Rajiv Awas Yojana so

that it can be more meaningful and the success rates can be much higher.

SHRI C.P. NARAYANAN: In the urban areas again, for the poor people,
drinking water and sanitation is a major problem. My question is, whether the
Government will be pleased to allot more funds for drinking water and sanitation. I
know the Government has allotted some funds, but to provide drinking water, and
particularly sanitary facilities for the poorer sections, I am told that the fund
allocated for the unit is not enough under the present circumstances. Will the
Government see that these two facilities are made available for the urban poor in
the Twelfth Plan itself?

SHRI AJAY MAKEN: Sir, as far as the improvement in sewage or sanitation is
concerned, it is dealt by the two components of JINNURM — Urban Improvement
and Governance (UIG), which is dealt by the Ministry of Urban Development, and
also UIDSSMT, which is again dealt by the Ministry of Urban Development. But I
would like to tell the hon. Member, through you, Sir, that as far as 2011 Census is
concerned, it has reported that the households having no access to latrine facilities
have recorded a decline from 26.3 per cent, in 2001, to 18.6 per cent in 2011.
Secondly, the percentage of households having source of drinking water within its
premises has increased from 65.4 per cent, in 2001, to 71.2 per cent in 2011. So,
there has been an increase not only in terms of the overall percentage of these
two very important factors but there has also been an increase in the number of
households also in the urban areas. So, overall, effectively, a very large number of
households and houses in urban areas have better access to drinking water, and

the sanitation situation therein has improved. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: What is the Census Report on this?

...(Interruptions)...

MR. CHAIRMAN: Please.
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SHRI C.P. NARAYANAN: Sir, my question has been : will these two facilities

be ensured to all poor people in the urban areas in the Twelfth Plan itself?

SHRI AJAY MAKEN: Sir, in the Twelfth Plan, in the second phase of the
Rajiv Awas Yojana, which we are working on, 75 per cent of that total amount, we
intend to spend purely on housing and related services for the poor people, and
the rest 25 per cent, we would like to spend on upgradation of services for the
urban slums, people living in poor areas. So, I think, these two components will
take care of the question which the hon. Member is asking, and we are asking the
Planning Commission to allocate, in total, around 45,000 crores of rupees for this
project, which is again unprecedented. Never in the past such a huge sum of

money has been allocated for this purpose. ...(Interruptions)...
MR. CHAIRMAN: Shri Paswan...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Would he tell us what is the percentage of

...(Interruptions)...
MR. CHAIRMAN: Just one minute, please. Paswanji.

ft T e oRmEE: wvfa S, g 9 98 98 faae @ foww @ g e
TN XA BT AGS R E? AT AN bEdl & fb AUdS 20 I B, Bl
FEdl € fb 32 IW T P AR FEar T fb 36 IW T A B WHR U IS
S ged € fF wer 3 S @t Y@ @ A9 w gl @1 Auee @
feiRa fear &2 dfe s o Sae A g@e oies QU € sAfy us ar #
g AT ARl § P suel Wuds @ ® SR Rl s aw fEiRd fhar Sar
27

foeel § & oM @A fF R Wl & W F AU I e ¥ eR W
A @ fav 81 @ foau o wE g1 S wm uRae €, el gea 9gd
B 9edR B R BRU ST W deR WK B AR AR el € Ser afedr
¥ dfem TWF W, WH F IER g9 F fay R @'l e @ ¥ fay
WHR T PRIAE! H el 22

A SR WHT. AU HEIGY, HEAE WS 7 U ggd & Ayl U geT
gl oMU Heww | H AME |ex Pl gdrl @sdl § fb estimation of poverty,
I fea @ 39 poverty-line ¥ T Y8d E, S Ifibs Bl SHT IRAT Td
STERT ..(HEETH)...

ft I e gREr: § S wrEar g 6 TR X@r a1 AuEs R®arog?

What is the criterion?
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it I AHT. SR A 3 W™ # qarr ¥ NSSO & gRT Household Con-
sumer Expenditure &1 Jd fHar Smar g S9&d MR W & HscIRa q e
S Bl $9d <X Below Poverty Line @1 U basket §911 ST & 3R SHF
MR W AE 9 e Sar € f6 9@ Sed fhaa g . (maum)...

sft Ram< T e & R W) . (aEm)..

MR. CHAIRMAN: Silence, please. ...(Interruptions)... 3d Ugl Sard A
AT |

S T WHT: @I HHEeE 4 gim dic d anfl 20 RIaRR, 2011 @ TH
frefae fear 2, R S @e1 & fF 2011 & WIS oA ¥ MR WX S
TRAT & <X UAS] a8 & =Fid, Ub URIR & fau ufd 9E 4,824 Suam
SHPT AR BMT AIRY| YT W BERE T gF B § qan gl § e
eI Bl qqEl ARl g PA 96 TS TEl § b Ul WE g SuR fha g
JE B9 estimation ¥, WAfBT estimation | AT HERIE{U!I identification &I ¥l
TG A1 W BETE & Mdel & MR W fFd we @ fdar allocation
e Ay a1 g9 SW fbadr W € I8 Wed AUl 96 g

Sigf d@  identification & 919 ¥ fb W @9 I Bl € S BPL &
JT o €, T fav T ERM HEC doi8 W T 'H AW P A A
g 5 sdT tRa & 3r<¥ urban poor ¥ S deficiencies 3R vulnerabilities ¥,
ITPI MR AT SMY, UH houschold BX AEM fhan wuar &A@ & A1 foha
TRIUfSIR oRAT ©, 98 S9E MR A8l W1 aievl 99 S vulnerabilities @t
g B T8 ¥, SUH social vulnerability, occupational vulnerability, EREAIC ]
IFH! economic vulnerability & I T WM T B T MG MR W IE iden-
tifyﬁv_éﬂ ST @y b BelowPovertyLineQﬁ P ¥ IRIR E S SUP 3T
SIGEE S

T WeW weay ¥ ¥ 5 e il fw wed # ted ¥ 9w w1 oen
FIAT 2, social vulnerability & <R SHADI TGHIHE, ITD 2o HA T, 99
uRaR # R TP Al SAbell TEAl B, R SUD FW R URIR fUST 8
T ¥ O @ 9N 9N g aRe 3 feiRa & fF 98 uRaR Below Poverty
Line € I & R S MR & W 9 Fx WHR & AoMERT A amvifad 8
qTuT |

N Rame a7 96 e 600 $UF AEN H T SIG?

it wafl: Ram=< S, <l
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SHRI ANIL DESAI: Mr. Chairman, Sir, the hon. Minister has given a very
lengthy written reply. However, I will confine myself to the State of Maharashtra.
The Minister said, in his reply on page 3, "Under BSUP and IHSDP, a total 1,610
projects with a total project cost of Rs. 41,723.13 crores have been approved for
construction/upgradation of total 15.7 lakh dwelling units along with basic civic
amenities like drinking water and sanitation." Out of this, how many projects have
been approved for construction/upgradation of dwelling unites and basic civic
amenities in respect of Maharashtra State? Sir, the city of Mumbai generates
highest revenue in the country, Thousands run away from small town life to the
dream city of India, that is, Mumbai. They bring along with them diseases, dreams,

riches, poverty, ignorance and skill.

TripAdvisor's Cities Survey that scanned through 40 cities of the world,
taking into account opinion of about 75,000 tourists, has found the city worst on

two accounts : clean streets and ease of getting around.
MR. CHAIRMAN: What is the question?

SHRI ANIL DESAI: I am coming to that, Sir. The city that houses 15 million
people, where 20,925 persons live per square kilometer, is bound to create a sense

of loss and chaos.
MR. CHAIRMAN: Please don't read a statement. Ask your question.

SHRI ANIL DESAI: Sir, the Government has approved a McKinsey-drafted
document titled 'Vision Mumbai' aiming to turn Mumbai into a world-class city by
2013. What steps the Government is taking to rid the city of the tag of being

among the dirtiest cities in the world?

MR. CHAIRMAN: Mr. Desai, you have made a statement. You have not asked

a question.

SHRI AJAY MAKEN: Sir, as far as our Ministry is concerned, we have
sanctioned projects costing Rs. 8,486 crores for Maharashtra, which is one of the
highest in the country. Sir, 2,55,172 dwelling units have been sanctioned, out of
which, 45,489 dwelling units are in progress, and, 74,191 dwelling units have been
completed. So, in terms of sanctioning the total amount of money, and also in
terms of release, Maharashtra is one of the top States, which have received benefit

from us for poor people housing and upgradation of slums.
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SHRI JESUDASU SEELAM: Sir, I must say that amongst the poor, the
percentage of Scheduled Caste and Scheduled Tribe is 40 and 35 respectively. The
money spent by the Ministry in all these three programmes, namely, BSUP, IHSDP
and JNNURM, was Rs. 41,723 crore. In his reply, he has explained as to what are
the indices for determining the poverty or the social disabilities and economic
disparities. What is the specific measure in terms of spending money to reduce the
gap? Unless you address the gaps, there is no possibility of improving the
standards of living of Scheduled Castes and Scheduled Tribes, as mentioned in the

last para of the Minister's reply.

I would like to ask him as to how much percentage of Rs. 41,723 crore has
been specifically spent on Scheduled Caste and Scheduled Tribe population to
reduce this gap so that they come at par with the general population in the cities.

I want a specific answer, Sir.

SHRI AJAY MAKEN: Sir, as far as the last part of my answer is concerned,
hon. Member has pointed out that the total percentage of Scheduled Castes
among the urban poor, as calculated by the Planning Commission, is 34.1 per cent.
If you compare it with the figures of 2004-05, it has come down from 40.6 per cent
to 34.1 per cent, which is a reduction by 6.5 per cent, as compared to 4.80 per

cent general reduction.

So, as compared to 4.80 per cent reduction in the population below poverty
line in urban areas, among the Scheduled Castes, it is much better and much

higher, and, it is 6.5 per cent. This is the first thing.

Secondly, in terms of allocating money for housing, it is the State
Governments which decide as to which slums are to be undertaken, which area is

to be undertaken, and, how to relocate people from the slums into these areas.
SHRI JESUDASU SEELAM: Say something about manual scavenging.

SHRI AJAY MAKEN: Just a minute. I will give you the answer on that but
let me answer the first question, which you have asked. As far as housing is
concerned, the best way to solve the problems of slums or to eradicate slums is
to take the entire slum altogether and rehabilitate the people. Within a slum, if we
start picking up people, then, the slum rehabilitation will never take place. As far as
the slum population percentage of the Scheduled Castes amongst the urban poor is
concerned, it is higher. So, if we take the entire slum, automatically, a very large

number of Scheduled Caste people will be covered and we will be able to eradicate
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slum. As far as integrated low cost sanitation scheme is concerned, I would like to
tell the hon. Member that in the Eleventh Plan, we had sanctioned Rs. 545.16 crore
which were to be spent by the States for removal of manual scavenging. Out of
this, Rs. 340.25 crore were spent by the States and before the Supreme Court, all
the States stated that there was no manual scavenging being done in the urban
areas. But, when the 2011 Census report came; it found out that still there were
more than 2,08,000 manual scavengers in the urban areas. So, we have come up
with another plan now and we are asking the State Governments to implement this
plan. We have earmarked around Rs. 367.33 crores in the new phase looking at the

report of the 2011 Census.
Setting up Industrial Growth Centres in Assam

*364. SHRI BHUBANESWAR KALITA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has any plan for setting up of Industrial Growth
Centres in Assam;

(b) if so, the location-wise number of Industrial Growth Centres set up so far
in the State;

(c) the details of the funds allocated for the purpose; and
(d) if no funds have been allocated so far, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): (a) No, Sir. The Growth Centre Scheme was discontinued with effect
from 31s March, 2009.

(b) and (c) Three Growth Centres were sanctioned in the State of Assam as
per the details given below:

(Rs. in crore)

Name Number of Growth Centres Approved Total Central
of State sanctioned Project Cost Grant released
Assam 1. Chaygaon Growth Centre 16.15 15.00

2. Matia Growth Centre 22.00 15.00

3. Chariduar Growth Centre 2543 12.16

(d) Does not arise.
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SHRI BHUBANESWAR KALITA: Sir, the Minister, in her answer, has stated
that three Growth Centres have been set up in Assam. I want to ask from the
Minister : What are the years of sanction of these three Growth Centres? Whether
the grant given by the Commerce and Industry Ministry has been utilised and
whether it covers the infrastructure like power, road connectivity and allied things
under the Growth Centres. As far as my knowledge goes, all these three Growth
Centres are still incomplete. So, what is the answer of the Minister to complete

these Growth Centres so that industrial development takes place there?

SHRIMATI D. PURANDESWARI: Sir, the Growth Centre Scheme was actually
initiated in the year 1988 and there was a detailed impact evaluation that was
conducted by the National Productivity Council, NPC, in 2006. Sir, however, we do
feel that the Scheme did not really take off or go the way we wanted this scheme
to go. So, actually, this Scheme has been discontinued though the three Growth
Centres in the North-Eastern region, which have already been given, would

definitely be supported by the Government.

Sir, coming to the specific question that my hon. colleague has asked, there
have been three Growth Centres sanctioned for the State of Assam — one is in
Chaygaon, the second one is in Balipara and the third one is in Matia. Sir, coming
to the Chaygaon Growth Centre, it was sanctioned in 2003. The approved cost was
around Rs.16.15 crore. The Central grant that was approved and released was Rs.15
crore and the share of the State Government that was released was around Rs.1.15
crore. Sir, the utilisation certificates have come in for about Rs.15 crore. Now, when
we look at the infrastructure that needs to be created there, largely, it has met the

infrastructure requirements which are supposed to be provided by the State.

Sir, coming to the Chariduar Growth Centre in Assam, the Balipara one, this
was a project that was sanctioned in 1997. It was sanctioned for an approved cost
of Rs.25.43 crore. The Central grant approved was around Rs.15 crore and the
Central grant that was released was around Rs.12.16 crore. The share of the State
Government released was around Rs.2.02 crore and the total expenditure that has
been incurred on this is around Rs.16.72 crore and the utilisation certificates have
been provided only for around Rs.11.16 crore. So, utilisation certificates to the full
are yet to come in. Sir, when we look at the infrastructure that needs to be
established there, for the water treatment plant and the effluent treatment plant, a

detailed engineering is still in progress and that has not been completed.
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Coming to the last one, which is the Matia Growth Centre, this was
sanctioned in 1997 and the project cost was around Rs.22 crores. The Government
of India has released resources to the tune of Rs.15 crores and the Government of
Assam has provided Rs.2.57 crores. Again here, the Utilisation Certificates have
come in full. But I do agree with the hon. Member that the infrastructure
requirements are completely not in place and the State Government needs to look

into this.

SHRI BHUBANESWAR KALITA: Sir, I am thankful to the hon. Minister that
she also visited Assam recently and she has a first-hand knowledge about
industrialization in that part of the country. Sir, this scheme of Growth Centre has
been discontinued since 2009. In 1997, the North-Eastern Industrial Promotion Policy
was announced and that was re-declared in 2007 with a view to promoting
industrialization in that industrially backward region. Now so many incentives have
been given for the growth of industries in the North-Eastern Region, particularly,
Assam. In fact, the entire North-Eastern Region, including Assam, has been

declared a tax-free zone. But, in my view, the purpose has been defeated.
MR. CHAIRMAN: What is your supplementary?

SHRI BHUBANESWAR KALITA: I say this because if you compare the tax-
free zone in Himachal Pradesh or other States, in Himachal Pradesh, you don't have
to pay tax at all. But, in the North-East Region, including Assam, you have to pay
the tax and then you get it back. Now, whatever duties or taxes, which you are
getting back after paying, these are considered as 'income from other sources' and
are taxed by the Income Tax Department. So, by one hand, you are giving the
concession, but by the other hand, you are taking it back. How can industries be
promoted in this manner? And that is the reason why the industrial growth is very
slow and investments have stopped coming. That is why, even though this policy

has been declared twice, yet, it is still an industrially backward area.

SHRIMATI D. PURANDESWARI: Sir, the 'Look-East Policy' begins from home.
We are very concerned about the growth of the North-Eastern Region, and the
Government of India is committed to ensuring that there is industrial development
in the North-Eastern Region. Sir, besides the Growth Centre Scheme, which I have
already detailed about, there is also the Industrial Infrastructure Upgradation
Scheme which is in place to ensure that States can, actually, avail funds under the
Scheme to provide the necessary infrastructure to improve the industrial growth in

those particular regions. Sir, more particularly, when it comes to the North-East,
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there is special dispensation where even though we provide resources to the tune
of 75 per cent, under the Industrial Infrastructure Upgradation Scheme, to the other
parts of the country, to the North-Eastern Region, as a special dispensation, we
support about 90 per cent. When it comes to the subsidy scheme which the hon.
Member was, actually, referring to, this Special Package for Himachal Pradesh will
be over in 2013 and the NEIIP, 2007, will, however, continue till 2017. And, for the
North-Eastern Region, if the hon. Member has any specific issue and problem,

then, he can, definitely, approach us and we can always look into it.
MR. CHAIRMAN: Shri Kumar Deepak Das. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, my supplementary is whether the

Ministry will take up this matter of taxation with the Finance Ministry.
MR. CHAIRMAN: I think the hon. Minister has already said that.

SHRI KUMAR DEEPAK DAS: Mr. Chairman, Sir, the North Eastern Region
industrial growth has been crippled due to non-allocation of funds. Most of the
national projects have been crippled due to poor allocation of funds. One of the
instances that have been given by the hon. Minister in her written reply was that
three Industrial Growth Centres have been sanctioned in 2008. But this scheme has
been discontinued on 31st March, 2009. The approved project cost for three
Industrial Growth Centres has been given in the written reply. Out of Rs.16.15
crores, the total Central grant released was Rs.15.00 crores, then, for the second
Centre, out of Rs.22.00 crores, Rs.15.00 crores was released, and for the third
Centre, out of Rs.25.343 crores, Rs.12.16 crores had been released. This is the main
cause for the non-industrial growth in the North Eastern Region.

MR. CHAIRMAN: What is your question?

SHRI KUMAR DEEPAK DAS: I am putting my specific question. We know
that North Eastern Region is the 12th mega hot spot of biodiversity in the world.
May I know from the Minister whether she will focus thoroughly on agriculture,
fisheries, forestry, water, clean energy, tourism and comprehensive projects for the

industrial growth of the North Eastern Region? ...(Interruptions)...

MR. CHAIRMAN: I would request the hon. Members to allow the Question

Hour to proceed.

SHRIMATI D. PURANDESWARI: Sir, as I mentioned earlier, the North Eastern

Region is very close to our hearts. We are definitely concerned about the growth
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of the North Eastern Region. The hon. Member has said that the Centre has
released only Rs.15.00 crores and Rs.12.00 crores. The Growth Centre Scheme is
actually a shared programme. The size of the project should be around Rs.30
crores, not to exceed Rs.30 crores. Even if the cost of the project is Rs.30 crores,
then, the Central Grant will be Rs.10 crores, of course, Rs.15 crores for the North
Eastern Region and also for the Special Category States. The State Government's
share will be around Rs.5 crores, financial institutions contribute about Rs.4 crores,
the nationalised banks will contribute around Rs.1 crore; and the market borrowings
could be to the tune of Rs.10 crores. This is the sharing pattern under the
scheme. Unless the Utilisation Certificate comes in to the Government of India, the
second instalment can't be released to the State Government. If there was anything
pending with the Government of India, it may be because the Utilisation Certificate

has not been given to the Ministry of Commerce.

Coming to the protection of agriculture and other aspects that the Member
has raised, let me once again assure the House that we are completely concerned,

and we will do whatever we can in our capacity to support the North East Region.

SHRI BIRENDRA PRASAD BAISHYA: Mr. Chairman, Sir, in the interest of the
industrial development of the North Eastern Region, the Government of India has
given transport subsidy to the entrepreneurs for the development of the industrial
sector in the region. But on many occasions it came to the notice that there is an
allegation that without establishing any industry many so-called industrialists have
collected transport subsidy. The large scale corruption, the large scale irregularities
are taking place in that region. There are industries functioning only for the name
sake. I think the CBI has also registered cases against some people on the subsidy
that they are availing of. May I know from the Minister whether the Government is
going to curb these types of irregularities? May I also know from the Minister
whether the Government is going to take action against the corrupt people who are
taking money and not doing anything for the industrial development of the North

Eastern Region?

SHRIMATI D. PURANDESWARI: Sir, in reality, this question does not arise
out of the Growth Centre because this is more specific to the Growth Centre
Scheme. However, let me apprise the hon. Member that the Transport Subsidy
Scheme, the TSS, was actually initiated in 1971 and has been amended from time
to time, and this is in implementation in 14 States and UTs, including the eight
States of the North-Eastern Region. Sir, since the inception of this scheme an

amount of Rs. 2948.95 crores have actually been released to the State
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Governments and the Union Territories, including Rs. 2490.73 crores for the North-
Eastern Region itself. If there are any specific cases of misappropriation of funds,
Sir, it can always be brought to the notice of the Ministry and Ministry will

initiate action against them.
Social Security Scheme for unorganised sector

*365. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) the details of number of people engaged in the unorganised job sector

for their livelihood;

(b) whether Government has any proposal to cover them under any Social

Security Scheme;
(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) to (d) A statement is laid on the Table of the House.

(a) As per the survey carried out by the National Sample Survey Organization
in the year 2009-2010, the total employment in the unorganized sector in the country

was 43.7 crore.

(b) to (d) With a view to providing social security to unorganized workers,
the Government enacted the "Unorganised Workers' Social Security Act, 2008". The
Act provides for constitution of National Social Security Board at the central level
to recommend social security schemes viz. life and disability cover, health and
maternity benefits, old age protection and any other benefit as may be determined
by the Government for unorganized workers. The Government has initiated steps in
the context of all these social security benefits.

The Government launched the Rashtriya Swasthya Bima Yojana (RSBY) to
provide smart card based cashless health insurance, including maternity benefit,
cover of Rs. 30,000/- per annum on family floater basis to BPL families (a unit of
five) in the unorganised sector. The scheme became operational from 01.04.2008.
The scheme is presently being implemented in 26 States/Union Territories and more
than 3.31 crore smart cards have been issued as on 30.11.2012.

The Aam Admi Bima Yojana (AABY) was launched on 02.10.2007 with a view

to providing insurance cover to the head of family or one earning member of rural
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landless households. The scheme is being implemented through the Life Insurance
Corporation of India (LIC). Under the scheme, the head of the family or an earning
member of the family is eligible to receive the benefits of Rs. 30,000/~ in case of
natural death, Rs. 75,000/- accidental death, Rs. 75,000/- for total permanent
disability and Rs. 37,500/- for partial permanent disability. More than 1.77 crore
lives are covered under AABY as on 31.10.2012.

The Government has been implementing Indira Gandhi National Old Age
Pension Scheme, which has been expanded by revising the criteria of eligibility. All
citizens above the age of 60 years and living below poverty line are eligible for
benefits under the scheme. For persons above the age of 80 years, the amount of
pension has been raised from Rs. 200 to Rs. 500 per month. More than 2.27 crore

persons have availed benefits under the scheme as on 31.10.2012.

AR SRAT SN S&r WM S, W UE b S[E W OAFEE # S | adnn
T f& AR TI # unorganized sector ¥ 43.7 IRIe WM FH IRd T AR I=_M
AR W Pl Seord fbar & S BPL families & faw €1 § g fded &=
=edl § f$ unorganized sector H ®M Il @ @ g9 BPL category #
FE STl # FE ST @l § fb S @M $9 BPL category W IEl MG, Sd
for Ry v & o @ fE

#t AfceproT @ wWHfd Sf, BPL families & Sfellal 891 g categories
% unorganized sector workers & forg off Wk @ g S W # ST agricul-
tural workers ¥, S9% faw “ff RSBY & provision f&IT TR ¥, street vendors &l
W I8 o fer W g SR domestic workers & faT WY BW I® AW T @ T
g ff@ @ @R unorganized sector ¥ 3 ¥, IF@I B category-wise one by
one I& oM T T 2| IT 9@ &l © & g9 f4% BPL families & & T T
g1 9 RSBY &, 9% oM omedl dM1 A 8 a1 gad ot W Ao dgd
TaHC & ERI Fdls S @ §, Sadb [l [ HEn dwel B Bk &
qed I8 WeRI B A 7 @ implement IR & fog forar wr g1 Aw
TRRIT B, 9 B WHH B A gl A WHORRT B Al &, ¥ AR Ao
T I9d wifid @ £

S R o dm R o, § O A % waW @ Wge T gl e an
9@ g e o W wi$ € a8 Fad BPL families & AU € &1 BPL families
& fU Su A W Al X Ve 8, dfed H FE e ween w@Ed § 6
unorganized sector # 980 AR WM PM IR ©, OFP I W @l A @ T
AT QT Halel Ig T f& ST migrant workers unorganized sector § &M aRJ F,
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d West Bengal & Chennai 90 &, BRT & 3RM 9 & oRd 9K &, 94 Haei
A SR B HRA 2, F Sd fdIy eMud U IS special Social Security
Scheme 87 S social security & G 3MUdT SRI&T @1 &, Ig H S AEA Gl

4t AfetoT @R gWOfa S, # opft g & BPL families @1 B1$dR  do-
mestic workers, street vendors, building and construction workers, Sl S category
H & oM, S W 9 Social Security Scheme # cover fHaT T ¥l S e
T aHd, RdT Welfare Cess Fund § o faam S &, SWd Ifel@l I
RSBY &1 I wEer faar o 21 s & 9 W 4 S BM IR I ©, Sad
W RSBY & WRQ & W1 1 3@ i@l d% migrant workers & d1d ¥, SAH
fog & RSBY # ¥ @€ faar =1 3 o ol W e, e we #§ o,
7 W Brs carryﬂﬁ'ﬁl 39h U 89 2 @e © W 81 TP head of the family
Bl 3N TERT B family @1 utilize & & fATl I 3T HE H TR SO
health & oY, maternity benefit & fag a1 @l @z W WM T 8, SHb U
utilize I F&Hd Tl

MR. CHAIRMAN: Question Hour is over.

DR. K.P. RAMALINGAM: Sir, so many times you have suspended the
Question Hour. Why don't you extend the Question Hour today? My question is
at 7th position. My Question Number is 367 ...(Interruptions)...

MR. CHAIRMAN: No, no. Question Hour is already over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Muslim minority persons shot dead in Araria, Bihar

1*366. SHRI RAM VILAS PASWAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ whether it is a fact that four persons from Muslim minority in
Forbesganj (Bhajanpura Village) of Araria District in Bihar were shot dead by the
police on 3 June, 2011;

(b) whether it is also a fact that despite the repeated instructions of Human
Rights Commission and Minority Commission, neither any action has been taken
against any senior officers nor any process of investigation has been initiated by

Judicial Commission constituted by the State Government;

tOriginal notice of the question was received in Hindi.
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(¢c) whether Government would conduct a CBI enquiry of the case; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes, Sir. It is a fact that four
persons, belonging to minority community of village Bhajanpura at Forbesganj,
Araria in Bihar were killed in police firing on 03.06.2011.

(b) A team of National Human Rights Commission (NHRC) had carried out a
spot investigation. While considering the report along with status report received
from the Government of Bihar, the Commission observed that a one member Judicial
Commission under the Chairmanship of Mr. Justice Madhavendra Saran (Retd.) of
Patna High Court had been set up to inquire into (i) justification of firing on
03.06.2011, (ii) circumstances leading to the incident and (iii) the persons
responsible for the incident and the steps being taken for recording the evidence.
The case was closed by NHRC on 23.04.2012 in view of the fact that the Judicial
Commission had been set up. A team of National Commission for Minorities (NCM)
had also carried out a spot investigation and gave some short terms and long
terms recommendations, which were to be acted upon by the State Government of
Bihar.

In this connection, the action taken in the matter by the Government of Bihar

i1s as follows:

1. The State Government has sent its reply to NHRC vide letter no. 4706
dated 21.5.2012.

2. The State Government has also sent reports to National Commission for
Minorities vide letter nos. 1061 dated 1.2.2012, 5037 dated 29.5.2012 and
9587 dated 30.10.2012.

3. The single member Judicial Commission, set-up by the State Government
under the Chairmanship of Mr. Justice Madhavendra Saran (Retired) of
Patna High Court to enquire into the incidents visited the place of
occurrence in July, 2011 and heard details of the incident from the
aggrieved family members as well as the local officers of District

Administration and other concerned persons.

4. The Commission started its hearing at Araria, from 21.6.2012 and till
5.12.2012, a total of 24 hearings have been completed.



Written Answers to [19 December, 2012] Starred Questions 29

5. In all, 80 witnesses have submitted their evidences before the
Commission till 5.12.2012.

6. A total of 190 representations under oath are received in the Commission
till 24.8.2012

7.  The Commission is again scheduled to visit Araria for hearing from
10.1.2013 to 12.1.2013 for which summons to 125 witnesses have been
issued.

State Government of Bihar has informed that a writ petition (CRL) No.195/2011-
Association for Protection of Civil Rights Vs State of Bihar and others was filed in
Hon'ble Supreme Court over the issue, in which the State Government has already
filed affidavits dated 15.2.2012 and 4.10.2012 and the matter is still sub-judice.

(c) and (d) Do not arise as the Judicial Commission has yet to submit its

recommendation and the matter is sub-judice in the Supreme Court.
Increasing tenure of Short Service Commission Officers

*367.DR. K.P. RAMALINGAM: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Government is considering to increase the

tenure of Short Service Commission Officers from 10 years to 14 years;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to increase the

promotional avenues for officers in Indian Army; and
(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Provisions
for extension of tenure of Short Service Commissioned Officers from 10 to 14 years

already exist in the Armed Forces subject to certain conditions.

(c) and (d) Following measures for increasing promotional avenues for officers
in the Army have already been put in place:

(i) Time based promotion to the rank of Captain, Major and Lieutenant

Colonel at 2, 6 and 13 years of service respectively.

(i) Promotion to the rank of Colonel and equivalent (Time Scale) on 26

years of service.
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(i) Upgradation of 750 post of Lieutenant Colonel to Colonel in a phased

manner.

(iv) Upgradation of 1051 posts of Colonel and above over a period of five

years.
Cyber training to police personnel to counter terrorist outfits

1*368. DR. YOGENDRA P. TRIVEDI: Will the Minister of HOME AFFAIRS be

pleased to state:
(@) whether terrorist outfits are now adopting new methods;

(b) whether terrorist outfits are now using the cyber space and social

networking sites a lot;

(c) whether keeping in view of this, there is a need for improving policing

and providing cyber training to police personnel; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b) Yes, Sir. Terrorists outfits are now adopting the
most modern means of communication, including rampant use of cyber space and
social networking sites, for carrying out terrorist activities. Various methods are
being used by Cyber terrorists such as emails for communications, posting and
hosting of provocative clips, photographs, morphed images and content on social
networking sites for inciting violence, disturbing public order and malicious
propaganda. Various malicious activities are performed by Cyber terrorists such as
phishing and identity theft for financial frauds, Distributed Denial of Service
(DDoS) attacks for disrupting online services and creation of malicious code/virus
for compromising computers. However, the basic infrastructure including use of

explosive substances for fabrication of the bombs largely remains the same.

(c) and (d) The Government of India has taken a series of measures

regarding cyber training to police personnel and law enforcement agencies:

. A major programme has been initiated on development of cyber forensics
tools, setting up of infrastructure for investigation and training of the
users, particularly police and judicial officers in use of this tool to

collect and analyze the digital evidence and present them in Courts.

tOriginal notice of the question was received in Hindi.
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. Indian Computer Emergency Response Team (CERT-In) and Centre for
Development of Advanced Computing (CDAC) are involved in providing
basic and advanced training of Law Enforcement Agencies, Forensic labs
and judiciary on the procedures and methodology of collecting,

analyzing and presenting digital evidence.

. Cyber forensics training lab has been set up at Training Academy of
Central Bureau of Investigation (CBI) to impart basic and advanced
training in Cyber Forensics and Investigation of Cyber Crimes to Police
Officers associated with CBIL In addition, Government has set up cyber
forensic training and investigation labs in the States of Kerala, Assam,
Mizoram, Nagaland, Arunachal Pradesh, Tripura, Meghalaya, Manipur and
Jammu and Kashmir for training of Law Enforcement and Judiciary in

these States.

. In collaboration with Data Security Council of India (DSCI), NASSCOM.
Cyber Forensic Labs have been set up at Mumbai, Bangluru, Pune and
Kolkata. DSCI has organized 242 training programmes on Cyber Crime
Investigation and awareness and a total of 7104 Police officials, judiciary
and Public prosecutors have been trained through these programmes.
National Law School, Bangalore and NALSAR University of Law,
Hyderabad are also engaged in conducting several awareness and
training programmes on Cyber Laws and Cyber crimes for judicial

officers.

. Department has formulated a set of investigation manuals with
procedures for Search, Seizure Analysis and Presentation of digital
evidence in courts. The manuals have been circulated to Law
Enforcement Agencies in all States. Ministry of Home Affairs has issued
an Advisory to the State Governments and Union Territory
Administrations on Cyber Crime. State Governments have been advised
to build adequate technical capacity in handling cyber crime including
technical infrastructure, cyber police stations and trained manpower for

detection, registration, investigation and prosecution of cyber crimes.
Investment in share market by terrorist groups

*369. SHRIMATI MAYA SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:
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(@) whether it is a fact that different terrorist groups are investing in the

stock market;
(b) if so, what measures Government is taking to stop such investments;
(c) whether there is any data base of such investments; and

(d) whether Government has confiscated any such amount, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): (a) to (d) As of now, no specific inputs that terrorists are
investing in share market/stock market have been received from Securities Market
Intermediaries. However, there are some Suspicious Transaction Reports (STRs)
suspected to be linked to financing of terrorism, which have been received from
Securities Market Intermediaries. These are being examined by Central Intelligence

and Investigation Agencies.

The financing operations in the stock markets are carried out through banking
channels. The nature of the funds flowing into the stock markets would be
reflected in the accounts opened with the banks together with the customer due
diligence (CDD) norms applicable to such accounts. In addition, Securities and
Exchange Board of India (SEBI) registered intermediaries are required to follow
stringent Know Your Customer (KYC) norms on an ongoing basis and are also
required to file Suspicious Transaction Reports (STRs) to the Financial Intelligence

Unit (FIU) in case of suspicious activities of their clients.

Coordination committees formed under the Persons
with Disabilities Act, 1995

*370. SHRI UPENDRA KUSHWAHA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the names and addresses of Central and GNCT of Delhi Co-ordination

Committees formed und the Persons with Disabilities Act, 1995;

(b) the details of functions to be performed by them for the benefit of

disabled persons;

(c) whether Central and GNCT of Delhi have framed any policy to address

issues faced by disabled persons and if so, the details thereof, and
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(d) the details of suggestions/complaints received from MPs and disabled
persons by Central ar GNCT of Delhi regarding transfer of their wards far away
from their place of residences, therel denying timely medication and proper

maintenance to disabled persons?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(KUMARI SELJA): (a) The list of members of the Central Coordination Committee
and GNCT of Delhi Coordination Committee is given in Statement-I (See below).

(b) The functions of the Central Coordination Committee and State
Coordination Committees have already been mentioned in Section 8 and Section 18
of the Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) Act, 1995 respectively. The functions of the Committees in detail are
given in Statement-II (See below).

(c) The Central Government developed and adopted the National Policy for
Persons with Disabilities in 2006. The National Policy recognizes that Persons with
Disabilities (PwDs) are a valuable human resource for the country and seeks to
create an environment that provides them equal opportunities, protection of their

rights and full participation in society.
The salient features of the National Policy are:

(1) Physical Rehabilitation, which includes early detection and intervention,
counseling and medical interventions and provision of aids and
appliances. It also includes the development of rehabilitation

professionals;
(i) Educational Rehabilitation which includes vocational training; and
(iii) Economic Rehabilitation, for a dignified life in society.

The Government of NCT of Delhi has stated that GNCT Delhi is implementing

the National Policy for persons with disabilities.

(d) Office of Chief Commissioner for Persons with Disabilities has informed
that from 01-04-2012, 56 complaints have been received from Government Employees
with disabilities of those whose children/spouse have disability and that the matters

have been taken up with the concerned authorities for consideration.

Office of Commissioner for Persons with Disability, Government of NCT Delhi

has informed that 02 complaints have been received. Necessary directions have
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been issued to concerned departments. Further, as informed by GNCT Delhi one
reference has been received in this department from Ministry of Home Affairs,
Government of India, forwarding therewith a suggestion of Sh. Faggan Singh
Kulste, Hon'ble M.P. for not to transfer such employees to more than 5 kilometers
away from their residence, whose parents are disabled and their parents are solely
dependent upon them so as to help their old disabled parents to look after their

proper maintenance.
Statement-1

(A) List of Members of Central Coordination Committee (CCC)

L. Minister for Social Justice and Empowerment Chairperson (ex-officio)
Shastri Bhawan, New Delhi

2. Minister of State for Social Justice & Vice-Chairperson
Empowerment Shastri Bhawan, New Delhi (ex-officio)
3. Secretary, Ministry of Social Justice and Member (ex-officio)

Empowerment Shastri Bhawan, New Delhi

4. Secretary, Department of Education, Ministry Member (ex-officio)
of Human Resource Development,
Shastri Bhawan, New Delhi

5. Secretary, Ministry of Women and Child Member (ex-officio)
Development, Shastri Bhawan, New Delhi

6. Secretary, Department of Expenditure, Member (ex-officio)
Ministry of Finance. North Block,
New Delhi

7. Secretary, Department of Personnel and Member (ex-officio)

Training, Ministry of Personnel, Public
Grievances and Pensions, North Block,
New Delhi

8. Secretary, Department of Health, Ministry Member (ex-officio)
of Health and Family Welfare, Nirman Bhawan,
New Delhi

0. Secretary, Department of Rural Development Member (ex-officio)
(Formerly Department of Rural Employment and
Poverty Alleviation), Krishi Bhawan, New Delhi
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Secretary, Department of Industrial Policy Member (ex-officio)
& Promotion (Formerly Department of Industrial

Development), Ministry of Industry, Udyog

Bhawan, New Delhi

Secretary, Ministry of Urban Development Member (ex-officio)
(Formerly Ministry of Urban Affairs and
Employment), Nirman Bhawan, New Delhi

Secretary, Ministry of Science and Member (ex-officio)
Technology, New Mehrauli Road,
New Delhi -110016

Secretary, Department of Legal Affairs, Member (ex-officio)
Ministry of Law and Justice, Shastri Bhawan,

New Delhi

Secretary Department of Public Enterprises, Member (ex-officio)

Ministry of Industry, Block-14, C.GO. Complex,
Lodhi Road, New Delhi-110003

Chief Commissioner for Persons with Member (ex-officio)
Disabilities Sarojini House, No. 6 Bhagwan
Das Road, New Delhi-110001.

Chairman, Railway Board, Ministry of Member (ex-officio)
Railways, Rail Bhawan, New Delhi

Director General, Employment and Training, Member (ex-officio)
Ministry of Labour Shram Shakti Bhawan,

New Delhi

Director, National Council for Educational Member (ex-officio)

Research and Training, IIT Gate, Aurobindo
Marg, New Delhi

Smt. Santosh Chowdhary, Member of Member
Parliament (Lok Sabha) 306, Punjab Bhawan,

Copernicus Marg, New Delhi-110 001

(Tele No. 23782272)

Shri Govind Prasad Mishra, Member of Member
Parliament (Lok Sabha) 174, North Avenue,
New Delhi -110 001 Tele No. 23094131, 9013180131
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.
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Shri Motilal Vora, Member of Parliament
(Rajya Sabha) 33, Lodhi Estate,

New Delhi-110011

Tele No. 24651313, 24653800

Dr. Sudha Kaul, Vice-Chairperson, Indian
Institute of Cerebral Palsy, P 35/1,
Taratola Road, Kolkata-700088

Shri D.R. Mehta, President, Bhagwan
Mabhavir Viklang Sahayata Samiti, 13A,
Gurunanak Path, Main Malviya Nagar,
Jaipur-302017, Rajasthan.

Mar. Andrews Thazhath Archbishop of
Trichur Catholic Archbishop's House
Trichur-680005, Kerala

Director, National Institute for the
Visually Handicapped, 116, Rajpur Road,
Dehradun- (UP)-248001

Director, National Institute for the
Mentally Handicapped, Secunderabad,
Manovikas Nagar (Andhra Pradesh)-500009

Director, National Institute for the
Orthopaedically Handicapped, B.T.
Road, Bon Hoogly, Kolkota-
(West Bengal) 700090

Director, Ali Yavar Jung National Institute
for the Hearing Handicapped, K. C. Marg,
Bandra (W), Mumbai.-400 050

Secretary, D/o Women & Child Development,

Starred Questions

Member

Member

Member

Member

Member (ex-officio)

Member (ex-officio)

Member (ex-officio)

Member (ex-officio)

Member

Karnataka Government Secretariat, Government of

Karnataka, Bangalore-560001

Principal Secretary, Govt. of Rajasthan,

D/O Social Justice, Jaipur-302008 (Rajasthan)

Member
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Commissioner for Persons with
Disabilities, D/o Women and Child
Development, Government of West Bengal,
Kolkata.-700001

Secretary, Social Welfare Department,
Government of NCT of Delhi, Delhi Secretariat,
IP Estate, New Delhi-02

Mr. Carmo Noronha, Executive Director,
Bethany Society, Lady Veronica
Lane Laithmkhrah, Shillong-793003

Ms. Jayshree Ravindran, Managing
Trustee Ability foundation 27, 4th Main Road,
Gandhi Marg, Chennai

Shri Mukuk Goswami Ashadeep,
Islampur Road, Gandhi Nagar,
Guwahati-781003, Assam

Ms. Nirmala Srinivasan Ex. Trustee,
Action for Mental Illness,
Kammana Halli, Main Road, Kalyan Nagar,

Banglore

Dr. Rajani Kanta Doloi, (SC) Vocational Training
for Orthopaeadically Handicapped, SC, ST &
Minorities, Rabindra Nagar, P.O. Midnapur,
West Bengal

Joint Secretary (Disability Division) Ministry

of Social Justice and Empowerment

Starred Questions
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Member

Member

Member

Member

Member

Member

Member-Secretary

(Ex-officio)

(B) List of Members of GNCT Delhi State Co-ordination Committee

Hon'ble Minister, Social Welfare,
Government of NCT of Delhi.

Shri. Mata Ram Gangwal,
M.L.A.A-1B/24-C, LIG Flats Paschim Vihar,
New Delhi(U/s 13(2)(g) of PWDAct)

Chairperson Ex-officio

Member
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Shri. Kulwant rana, M.L.A.,

H.No. 7, Main Bawana Road
(Opp. Delhi Engineering College)
Village & P.O. Shahabad Daulatpur,
Delhi (U/s 13(2)(g) pf PwD Act)

Shri Nand Kishore, M.L.A., H.No. 213,
Village Baprola, PO Najafgarh, Delhi-43
(U/s 13(2)(g) of PwD Act)

Pr. Secretary, Deptt. of Education,
Govt, of NCT of Delhi.

Pr. Secretary, Deptt. of Finance Government
of NCT of Delhi.

Pr. Secretary, Deptt. of Health Government
of NCT of Delhi.

Development nCommissioner,
Government of NCT of Delhi

Secretary, Deptt. of Industries, Government
of NCT of Delhi.

Secretary(Training-UTCS), Government of
NCT of Delhi.

Secretary, Deptt. of Urban Development
Government of NCT of Delhi.

Secretary (Employment), Government
of NCT of Delhi.

Managing Director, Delhi State Industrial
Development Corporation Ltd., N-Block,

Bombay Life Building, Con. Circus, New Delhi

Ms. Seema Tuli, Principal, Amar Jyoti
School, Karkardooma, Delhi. (U/s 13(2) (f)
of PwD Act)
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Member

Member

Member

Member

Member

Member

Member

Member

Member

Member

Member
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Dr. Omkar Sharma, Gen. Secretary,

All India Federation of the Deaf,

18, Northend Complex, RK. Puram, Marg,
New Delhi (U/sI3(2)(f) of PwD Act)

Ms. Niharika Nigam, Director Delhi Society
for the Welfare Mentally Retarded Children,
Okhla Centre, Okhla Marg, New Delhi

(U’s 132)(H) of PwD Act)

Mr. Dilip Kumar, Project Director, Mother
Home, Khasra no. 22, GT.K Road, Libaspur,
Delhi-42. (U/s 13(2)(f) of PwD Act)

General Secretary, National Association
of Blind, R.K. Puram, Sector-5,
New Delhi. (U/s 13(2)(f) of PWD Act)

Representative, Confederation of Indian
Industry, CII, Delhi State Office, Plot No. 249 f,
Sec-18 Udyog Vihar Phase-1V,

Gurgaon (U/s13(2)(h) of PwD Act).

Ms. Navneet Sethi, Associate Professor
Centre for English Studies, School of
Languages, Literature and Culture Studies,
Jawaharlal Nehru University, New Delhi.
(U/s13(2)(h) of PwD Act).

Chairman, Delhi Agriculture Marketing
Board, 9, Instt. Area, Pankha Road,
Janakpuri, New Delhi-58.

Pr. Secretary, Public Works Department
Government of NCT of Delhi. (U/sI3(2)
(d) of PwWD Act).

Commissioner (Disability),For Persons
with Disability, Government of NCT of Delhi.

Pr. Secretary, Social Welfare/WCD,
Government of NCT of Delhi
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Statement-I11

(A) Section 8 of the Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995, functions of the Central Co-

ordination Committee:-

l.  Subject to the provisions of this Act, the function of the Central

Coordination Committee shall be to serve as the national focal point on

disability matters and facilitate the continuous evolution of a

comprehensive policy towards solving the problems faced by persons

with disabilities.

2. In particular and without prejudice to the generality of the foregoing, the

Central Coordination Committee may perform all or any of the following

functions, namely:

(@)

(b)

©

(d)

(©

®

(2

review and coordinate the activities of all the Departments of
Government and other Governmental and non-Governmental
Organizations which are dealing with matters relating to persons

with disabilities;

develop a national policy to address issues faced by, persons with

disabilities;

advise the Central Government on the formulation oil policies,

programmes, legislation and projects with respect to disability;

take up the cause of persons with disabilities with the concerned
authorities and the international organizations with a view, to
provide for schemes and projects for the disabled in the national
plans and other programmes and policies evolved by the

international agencies;

review in consultation with the donor agencies their funding
policies from the perspective of their impact on persons with
disabilities;

take such other steps to ensure barrier-free environment in public

places, work-places, public utilities, schools and other institutions;

monitor and evaluate the impact of policies and programmes
designed for achieving equality and full participation of persons

with disabilities;
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(B)

(h) to perform such other functions as may be prescribed by the Central

Government.

Section 18 of the Persons with Disabilities (Equal Opportunities, Protection
of Rights and Full Participation) Act, 1995, functions of the State Co-

ordination Committees:-

1. Subject to the provisions of this Act, the function of the State Co-

ordination Committee shall be to serve as the state focal point on

disability matters and facilitate the continuous evolution of a

comprehensive policy towards solving the problems faced by persons
with disabilities.

2. In particular and without prejudice to the generality of the foregoing

function the State Coordination Committee may, within the State perform

all or any of the following functions, namely:

(@)

(b)

©

(d)

(©

®

)

review and coordinate the activities of all the Departments of
Government and other Governmental and Non-Governmental
Organizations which are dealing with matters relating to persons

with disabilities;

develop a State policy to address issues faced by persons with

disabilities;

advise the State Government on the formulation of policies.
Programmes, legislation and projects with respect to disability;

review, in consultation with the donor agencies, their funding from

the perspective of their impact on persons with disabilities;

take such other steps to ensure barrier-free environment in public

places, work places, public utilities, schools and other institutions;

Provided that while nominating persons under this clause, the State
Government shall nominate at least one woman and one person

belonging to Scheduled Castes or Scheduled Tribes;

monitor and evaluate the impact of policies and programmes
designed for achieving equality and full participation of persons
with disabilities;

to perform such other functions as may be prescribed by the State

Government.
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Centrally protected monuments/sites in Andhra Pradesh
*371. SHRI C.M. RAMESH: Will the Minister of CULTURE be pleased to state:

(@) the details of the centrally protected monuments/sites in Andhra Pradesh;

and

(b) the details of the expenditure incurred on conservation, preservation and
maintenance of these centrally protected monuments/sites during the last three

years?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) The details of Centrally protected monuments in the State of Andhra

Pradesh are given in Statement-I (See below).

(b) The details of expenditure incurred for conservation, preservation and

maintenance of these monuments during the last three years is given in Statement-II.
Statement-1

List of Centrally protected monuments/sites in
Andhra Pradesh (Hyderabad circle)

S1. No. Name of the Monument Taluka District
1 2 3 4
L. Hill Fort and buildings therein and the Gooty Anantapur

fortifications at the foot of the hill.

2. Madhavaraya temple (old Vishnu temple) Gorantla -do-
3 Outer wall of the Mahalakshmi temple Goripalli -do-
4. Group of sculptures Hemavati -do-
5. Group of old temples together with Hemavati -do-

adjacent land

6. Large dolmen on a rocky hillock Kalyandurg -do-
7. Mallikarjuna (siva) temple Kambaduru -do-
8. Virabhadra temple Lepakashi -do-

9. Basavannah temple Lepakashi -do-
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1 2 3 4
10. Hill fort Madakasira Anantapur
11. Large bastion and an old gateway Madakasira -do-
12. Extensive hill-fortress with outlying Rayadurg -do-
fortification excluding the fort gate
13. Palace and two temples of Rama and Krishna -do- -do-
14. Chintalarayaswami temple Tadpatri -do-
15. Rameswaraswami temple -do- -do-
16. Sitatirtham steeped well with entrance in Penukonda -do-
the from of a bull
17. The Hill fort and northern gateway -do- -do-
with inscriptions
18. The citadel and ruined buildings on the hill -do- -do-
19. Watch tower known as Rama's bastion -do- -do-
20. Small pavillion -do- -do-
21. Old gopuram -do- -do-
22. Old stamba or lamp pillar in the sub -do- -do-
collector's office compound
23. Hill fort and a large wall -do- -do-
24. Lower Fort and structure Chandragiri Chittoor
25. Upper Fort -do- -do-
26. Venkateswara Vishnu temple Mangapuram -do-
(hamlet of
Mittapalam)
27. Chennakeswaraswami temple Sompalle -do-
28 Fort Gurramkonda -do-
29. Lower Fort, Center Fort wall, moat, old -do- -do-

fort gateway, old hanuman temple,

old mandapam
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1 2 3 4
30. Palliswara Mudaiya Madeya temple Kalakada Chittoor
31 Parasuramesvara temple Gudimallam -do-
32. Mahal Gurramkonda -do-
33. Bhimeshwara swamy temple Pushpagiri, Cuddapah
(hamlet of
kotluru)
34. Indranadheshwara swamy temple -do- -do-
35. Kamalasambnashwara swamy temple -do- -do-
36. Raghaveswara swamy temple -do- -do-
37. Sivakesavaswamy temple -do- -do-
38. Trikoteswara swamy temple -do- -do-
39. Vaidhyanadha swamy temple -do- -do-
40. Ancient Village sites Paddamudiyam -do-
41. Kondarama temple -do- -do-
42. Mukundesvara temple with inscriptions -do- -do-
43. Narasimha temple -do- -do-
44. Vigneswara swamy temple Chilamakuru -dp-
45. Remains of the buried jain temple Danabalapadu
46. Fort with enclosed ancient buildings, Gandikota -do-
Madhavaperumal temple
47. Visvanatha swamy temple Sivalpallu -do-
48. Saumyanatha temple Nandalur
49. Athirala parasurama temple Poli
50. Sri Kodandarma swamy temple and Vontimitta Cuddapah
adjoining buildings
51 Fort, Moat and buildings Siddhout Cuddapah
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1 2 3 4
52. Old Vishnu temples with inscriptions Peddanudiyam Cuddapah
53. Agatheswar Swami Temple Chilamkur Cuddapah
4. Ruined Buddhist stupa and other remains Amaravati Gumtur
55. Inscribed rock to the west of Dharanikota Amaravati -do-
56. Fort in ruins Dharanikota -do-
57. Ancient siva temple with inscription Ayyangaripalam  -do-
58. Bhavanarayana temple Bapatla -do-
59. Ruined Buddhist stupa Bhattiprolu -do-
60. Kapoteswara temple with the inscriptional Chejerla -do-
monuments within the temple site
(slabs in the temple site)
61. Mounds with ancient remains Grandhesirl -do-
62. Inscribed marble pillar near the Ipuru -do-
Gopala temple
63. Ancient Buddhist remains and Brahmi Manchikallu -do-
inscriptions on the mound
64. Mounds with ancient remains Velpur -do-
65. Fort-storeyed rock-cut Hindu temple Undavalli -do-
60. The Sculptures, carvings, images or Buddam -do-
other like objects discovered within
the revenue limit
67. Mound Nagulavaram -do-
68. Hill of Nagarjunakonda with the Pullareddigudem  -do-
ancient remains (Agarharam)
69. The Sculptures, carvings, images on Pullareddigudem  -do-
the ancient mound
70. Reconstructed monumets at Anupu Nagarjunakonda Guntur

and Nagarjunklonda hilltop
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71. Mounds containing Buddhist remains Adurru East Godavari
such as stupas
72. Rock-cut caves and cisterns and remains Kapavaram -do-
of Buddhist Stupas, Chatyas and Viharas
(monasteries) on the hill pandavula or
pandavakonda
73. Buddhist remains at Kodavali Kodavah -do-
74. Bhimeswara temple Samalkot, -do-
Bhimavaram
75. Bhimeswara temple Draksharama -do-
76. Gollingeswara group of temples Biccavolu  East Godavari
7. Monolithic Ganesh Image -do- -do-
78. Charminar Hyderabad Hyderabad
79. Golkonda Fort, Fortifications -do- -do-
80. Pre-historic site Janapet Khammam
81. Ancient site and remains comprised in Munagacherla  Krishna
survey plot No. 37
&2. Ancient site with the mound marking Alluru -do-
the Buddhist Stupas in it.
83. Buddhist remains in a mound Ghantasala -do-
&4. Mound containing Budhist remains Gudivada -do-
and ancient village site.
&5. Hillock containing the mound marking Gummadiduru -do-
the ancient remains of Budhist stupas
situated on it
86. Bandar Fort
(1) Armoury known as Fort and customs Masulipathnam -do-

office, Bandar Fort customs office

(2) Belfry
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87. Dutch cemetry Masulipathnam -do-

88. Buddhist remains of a Stupa on the hill Jaggayyapeta -do-

&9. Four pillars in the ruined mandapam Vijayawada -do-
in Jammidoddi

90. Two rock-cut cave temples on the -do- -do-
Indrakila hill known as Akkanna caves
Kiratarjuna pillar and slab the Indrakila hill
Inscribed pillar and slab in Malleswaraswami
temple

91. Rock-cut cave temples on the Hill Mogalrajapuram  -do-

92. Sculptures, carvings, images other like Gudur -do-
objects found in the vicinity of the
old Mosque

93. Inscribed Pillar and slab in Vijayawada -do-
Mallesvarasvami temple

94. Kiratharjuna Pillar on the Indrakilla Hill Vijayawada -do-

95. Ruined fort and buildings therein Adoni Kurnool
except Ramazan masjid

96. Inscribed stone lying to the east of Rayachoti -do-
siva temple

97. Inscribed boulder bearing Andhra Chinnakadaburu  -do-
records of 150 A.D.

98. A prominent granite hillock bearing Jonnagiri -do-
Asokan inscriptions

9. The One Asokan inscription, Two early Rajulamandagiri -do-
Chalukya inscriptions and One late
Chalukya inscriptions.

100. Mausaleum known as Abdul Wahab Kurnool -do-

Khan's Tomb and adjoining buildings
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101. Gateways and the bastions of the old fort, viz Kurnool Kurnool
(1) Bastion No.I Beach Ghantki Buruzu
(2) Bastion No. 2 Lal Bangalow Buruzu
(3) Gateway to Gopala Darwaja
(4) Gateway to Panikiddi
102. Nandavaram Temple including the Nandavaram -do-
sculpture of Subrahamanya
103. Old Cave Temple Yaganti -do-
104. Uma-Mahesvaraswami Temple Yaganti -do-
105. Ancient Mound Kondapur Medak
106. Alampur Temples Alampur Mehaboobnagar
107. Mound known as 'Bodipati Dibba' Ramatirtham Nellore
(Hamlet of
Varini)
108. Ancient Mound Ramatirtham Nellore
109. Hill Fort with Ancient buildings therein Udayagiri Nellore
110. Krishna Temple in a part of Donka Udayagiri Nellore
with Gopuram, Kalyanamandapam and
Masonry built Tank
111. Ranganayakula Temple Udayagiri Nellore
112. Ancient Mounds Kanuparti Prakasam
113. A group of eight rock-cut temples in Kottapalii Prakasam
Bhairavakonda hill
114. Chola Temple Motupalle Prakasam
115. Ancient Mound Pedaganjam Prakasam
116. Pitikeswara group of temples Pittikayagulla ~ Prakasam
including Approach road
117. Ancient Site Pusalapadu Prakasam
118. Remalingesvara group of temples Satiavel Prakasam
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119. Ancient Buddhist site Kalingapatnam Srikakulam
120. Sri Somesvara temple Mukhalingam  Srikakulam
121. Bhimesvara temple, Mukhalingesvara Mukhalinges-  Srikakulam
temple vara
122. Buddhist remains:
1) Six Images Salihundam Srikakulam
2) Three images and some more
images on the hill
3) One image
4) Three images
123. Eastern portion of Salihundam hill Salihundam Srikakulam
containing Buddhist remains (A Chaitya
and four stupas)
124. Ancient Buddhist Mounds locally Kotturu  Vishakhapatnam
known as 'Dhana Dibbalu' (near Gokivada forest)
125. Buddhist rock-cut stupas, Dagabas Sankaram Vishakhapatnam
and caves and the ruins of a structural
Chaitya with its outbuilding and other
Ancient remains on twoadjoining hills
known as Bojjanna Konda
126. (Durga Bhairavakonda) having an Nilavati Vizianagaram
ancient monument called Durga
127. Ruined Buddhist Monastery at Ramatirthalu  Vizianagaram
Gurubhaktulakonda Ramatirtham
128. The old, Dibbesvarasvamipur temple Sarapalli Vizianagaram
(Sarapalle)
129. Thousand Pillared temple Hanamkonda  Warangal
130. Ramappa temple Palampet Warangal
131. Warangal Fort, Defences and Warangal Warangal

gateways
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132. Mounds containing Buddhist remains Arugolanu West Godavari

133. Mounds locally known as Bhimalingadibba Denduluru  West Godavari

134. Buddhist monuments Guntupalle West Godavari
(1) Rock-cut temple
(2) Large Monastery
(3) Small Monastery
(4) Brick Chaitya
(5) Ruined Mandapa
(6) Stone built Stupa and Large group
of stupas.

135. The caves and structural stupa Jilakarragudem West
of Archacological interest on (Hamlet of Godavari
Dharmalingesvarasvami hill Guntupalle)

136. The mounds of Pedavegi: Dibba No. 1 Pedavegi  West Godavari
Dibba No. 2, Dibba No. 3, Dibba No. 4,

Dibba No. 5.
137. Ancient Mounds Pedavegi  West Godavari

Statement-I11

Expenditure incurred on conservation, preservation and maintenance

of Centrally protected monuments/sites in Andhra Pradesh

(Amount in lakhs)

2009-10 2010-11 2011-12
Structural Conservation 640.00 695.24 693.9
Environmental Development 131.29 141.49 176.26
Chemical Preservation 34.00 31.90 28.87
TotAL : 805.29 868.63 899.12

Trade relations with Israel

*372. SHRI MOHAMMED ADEEB: Will the Minister of COMMERCE AND

INDUSTRY be pleased to state:
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(@) the year-wise volume of trade between India and Israel during the last
four years including imports and exports;
(b) the expected volume of trade with Israel during the current year;

(c) whether Free Trade Agreement (FTA) is likely to be signed with that

country;
(d) if so, the details in this regard; and

(e) its likely impact on the trade relations with other countries in the Middle
East?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): (a) The volume of trade between India and Israel during the last four
years is given in the table below. Trade between India and Israel grew during the
period from 2008-2009 to 2011-12 at the rate of 86.5%.

(Value in US § Million)

Year 2008- 2009- 2010- 2011- Rate of
2009 2010 2011 2012 growth
between

2008-09 and

2011-12 in %

1 India's total Export 145855 196859 2919.78 4,040.52 177.0
to Israel
2 India's total Import 2,09041 1,885.06 2,253.51 2,577.69 233

from Israel
3 India-Israel Total Trade  3,54895 3.853.66 5,173.28 6,61821 86.5

4  Rate of growth in 8.59 34.24 2793
Total trade over the

previous year

Source: DGCIS.

(b) The volume of trade between India and Israel for the first six months in
the current year ie. April to September, 2012-13 over the previous year registered a

decline of 4.70% as may be seen from the table given below:
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(Value in US § Million)

Year 2011-2012 2012-2013
(April-September) (April-September)

1 India's total EXPORT to Israel 1,971.08 1,892.11

2 India's total IMPORT from Israel 1,209.05 1,138.59

3 India-Isracl TOTAL TRADE 3,180.13 3,030.70

4 Rate of growth in Total trade 4.70

Source: DGCIS

In view of the continuing global economic slowdown, the volume of trade
between India and Israel for the full financial year 2012-2013 can be expected to be
US § 60614 million.

(c) to (e) In January, 2010, the Trade and Economic Relations Committee
approved the proposal for starting negotiations for signing the India Israel Free
Trade Agreement. So far five rounds of negotiations have been held. The next
round of negotiation is scheduled to be held from 20th to 23rd January, 2013.
India's relations with Israel stand on their own and do not affect our historical and

close ties with the countries in the Middle East.

Status of case relating to SC status to muslims of SC origin

*373.SHRI ALI ANWAR ANSARI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the current status of the case in the Supreme Court dealing with
constitutional validity of the Constitution Scheduled Castes Order 1950 for grant of
SC status to Muslims of SC origin being handled by the Ministry;

(b) the number of times the Ministry has written to the Ministry of Law

and Justice for filing responses/Counter Affidavit in this case;
(c) the dates on which any Affidavits have been filed; and

(d) in case no response has been filed, the detailed reasons for the same?
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THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(KUMARI SELJA): (a) to (d) A number of Writ Petitions have been filed in the
Supreme Court, pleading for Scheduled Caste (SC) status for converts to Islam,
who may originally have belonged to castes, which are currently specified as SC.
The matter is presently sub-judice. The Union of India, as a respondent, has not

filed a Counter, as a decision in this regard has not yet been taken.
Guidelines to security forces facing militants

*374. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(@ what action has been taken by the Ministry in consultation with the
Ministry of Law and Justice and State Governments for avoiding any controversial
allegation by some section of people, when security forces facing militants with
arms and explosive materials are compelled to perform their duty and forced to kill
militants instantly to protect themselves first and to protect society from probable

life-threats; and

(b) whether any suitable amendment is proposed in the existing law in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b) The Government is committed to ensure that the
Security Forces exercise utmost due diligence, while responding to attacks and
other life threatening situations being created by militants. The Security Forces give
highest priority to protecting innocent civilians. They are continuously trained to
respond to such life threatening situations with directed and proportionate use of
force which in certain circumstances would lead to neutralizing the threat by killing
the attacking militants. As per extant legal provisions all bona-fide actions of
Security Forces in discharge of their duties are protected. Such legal provisions
include the right of private defence enumerated under relevant sections of Chapter
IV of the Indian Penal Code (General Exceptions). Further, to protect bona-fide
actions of Security Forces from mala-fide/frivolous prosecution, no prosecution can
be launched against them without the sanction of competent government under

Section 197 of the Code of Criminal Procedure.
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In order to avoid any controversial allegations in such events, the
Government has issued Standard Operating Procedures (SOPs), according to which,
on occurrence of the incident involving Security Forces in any part of the country,
the Force personnel concerned are required to send a Detailed Situation Report
(SITREP)/Special SITREP/Daily Diary/Service Digest to their Headquarter (HQ) after
returning to their Base/Camp. The same should be considered and attached by the
security force concerned while sending their comments on the proposal of the
State Government for sanction of prosecution, if any. The SOPs also cater to wide
range of possible scenarios on how to deal with unlawful assemblies, including the
use of fire power and new areas like the use of human shields of women and

children by the Maoists.

Further, in all the cases wherein an incident has occurred involving killing or
injury to miscreants, etc., the security force concerned is required to file an FIR
regarding the incident, which shall also be taken into consideration by the

competent authority while processing the request for prosecution sanction.
Ineffective enforcement of labour laws

*375.SHRI N. BALAGANGA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@) whether it is a fact that the enforcement of labour laws in the country

is very ineffective;
(b) if so, the details thereof, and
(c) the steps taken by Government to enforce labour laws very stringently?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) The statistics on number of incidences of strikes and
lockouts reported by States and Union Territories as compiled by the Labour
Bureau, Ministry of Labour and Employment does not indicate an increasing trend
in the industrial dispute. Therefore, it is evident that the enforcement of labour

laws in the country is not ineffective.

(c) The Union Ministry of Labour and Employment has time and again
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requested the State Governments to implement the labour laws in true letter and
spirit. In the recently held 43rd Se